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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

T'T‘

ORIGINAL APPLICATION NO. 1237/2024 - IU

{ 7

PRINCIPAL BENCH, NEW DELHI L kel ;
N

IN THE MATTER OF:

NEWS ITEM TITLED "TWO KILLED, 3 INJURED IN FIRECRACKER

EXPLOSION IN GONDA”
APPEARING IN THE TIMES OF INDIA DATED 07.10.2024

COMPLIANCE REPORT ON BEHALF OF THE DISTRICT

MAGISTRATE, GONDA WITH AFFIDAVIT

MOST RESPECTFULLY SHOWETH:

istrict Gonda submit this affidavit in compliance with the order
dated 8/12/2025 passed by this Hon'ble Tribunal in the above
Original Application.

~ 2. That fhe present Compliani:e Report is being filed on behalf of

Respondent No. 4 — District Magistrate, Gonda, in compliance with
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the order dated 08.12.2025 passed by this Hon’ble Tribunal whereby
the answering respondent was directed to ensure proper service of
notice upon the newly impleaded respondents and to file an affidavit
disclosing the service of noti.ce. ’

3. That pursuant to the directions of this Hon’ble Tribunal, necessary
steps were initiate_d by the office of the District Magisfrate, Gonda
for effecting service of notice upon the newly impleaded

respondents, namely:

a) Shri Ishaq S/o Nakkhu Resident of Village Belsar Deha, Tehsil
Tarabganyj, District Gonda.
b) Shri Krishna Kumar S/o Chhabile Resident of Village Belsar

Deha, TehsiI.Tara.bganj, District Gonda.

and submitted a report stating that:

a) Respondent No. 05 — Shri Ishaq and

b) Respondent No. 06 — Shri Krishna Kumar
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are presently lodged in Lucknow Jail, and therefore the service of
notice upon them could not be effected at their residential
addresses. True énd translated coby of the report submitted
by the Tehsildar, Tarabganj is annexed herewith and

marked Annexure-P/1

. 5. That the said report further revealed that Respondent No. 07 — Shri

Akash S/o Amarnath has expired, and his legal heir is his brother
Shri Shatruhan S/o Amarnath, resident of Village Belsar-Deha, Tehsil
Tarabganj, District. Gonlda. |

. That in view of the aforesaid circumstances, and in order to ensure
compliance with the directions of this Hon’ble Tribunal, the office of
the Additional District Magistrate, Gonda issued a*communication
dated 04.02.2026 to the Additional Superintendent of Police (West),
Gonda, directing that the notice and copy of the order dated

16.05.2025 be served upon:

and that proof of service be submitted to the office of the District
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Magistrate at the earliest. True and translated copy of the
communication dated 04.02.2026 is annexed herewith as

Annexure-P/2

7. That thereafter the Superintendent of Police, Gonda issued
directions to the Inspector In-Charge, Police Station Tarabganj, to
nominate a Sub-Inspector to coordinate with the office of the
District Magistrate, Gonda and ensure service of the notice and
order of this Hon’ble Tribunal upon the aforesaid respondents
lodged in Lucknow Jail, and to submit the service report at the
earliesf. True copy of the.communicatibn dated 18.02.2026
is annexed herewith and marked Annexure-P/3

the aforesald steps have been taken by the answering

/xh

(Jm]“i .
/ *( hewly |mpleed respondents, strictly in compliance with the

the steps taken by the District Administration, Gonda, for ensuring
service of notice upon the concerned respondents and to

demonstrate bona fide tompliance with the directions of this Hon’ble

Tribunal.
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VERIFICATION

to the best of my knowledge and no part of it is false and
\raterial has been concealed therefrom.
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Ture English Translation of ANNEXURE P/1

Report Police Station- Tarabganj District- Gonda

Sir, in compliance with the order, I, the Inspector, went to Lucknow Jail
on 19/02/2026 and had the above notice served to the detained
respondents. Regarding this, the time of arrival at Lucknow Jail is
mentioned on page number 29 at 14:42 and the time of private arrest is
mentioned on page number 30 at 15:32. The report is respectfully sent

to your service.
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True English Translation of ANNEXURE P/2

Office of the District Magistrate, Gonda
No. 634/JA (Hon’ble NGT)/2025 Date: February 04, 2026

Subject: Compliance with NGT order on compensation for firecracker

explosion victims
Additional Superintendent of Police (West),
Gonda.

Please refer to the letter no. 194/Na.Na./Tamila/G.Ra.40Addhi./2026
dated 31.01.2026 (photocopy enclosed) of Tehsildar, Tarabganj regarding
the above. By which the notice has been served to the Hon'ble
Respondents 5-Shri Ishag S/o Nakkhu R/o Belsar Deha, Tarabganj,
Gonda; Respondent no. 6-Shri Krishna Kumar S/o Chhabile R/o Belsar
Deha, Tarabganj, Gonda; Respondent no. 7-Shri Akash S/o Agarnath, R/o
Belsar Deha, Tarabganj, Gonda, and a copy of the service has been made

available.

In this context, it is to be informed that the order passed by Hon'ble Green
Tribunal in which instructions have been given to submit the service report
certified through affidavit, in the pursuance of which the report of
Tehsildar, Tarabganj was received, in which it is mentioned that
Respondent No.-05 Shri Ishag S/o Nakkhu, R/o Belsar Deha, Tehsil
Tarabganj, District Gonda and Respondent No.-06 Shri Krishna Kumar S/o
Chhabile, R/o Belsar Deha, Tehsil Tarabganj, District Gonda are in

Lucknow jail. Defendant number-07 Shri Akash S/o Amarnath, R/o Belsar
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Deha, Tehsil Tarabganj, District Gonda has passed away. The legal heir
of deceased Akash is the deceased's brother Shri Shatruhan son of

Amarnath.

It is noteworthy that in the report of Tehsildar, Tarabganj, respondent no.
05 and respondent no. 06 are stated to be in Lucknow jail, due to which
compliance of the order passed by the Hon'ble Court could not be
ensured, hence it is found necessary that the notice be served to the
respondent imprisoned in Lucknow jail and a service report be made

available.

Therefore, please serve a copy of the order through special carrier to the
above defendants imprisoned in Lucknow Jail, respondent no. 05 Shri
Ishag son of Nakkhu, resident of Velsar Deha, Tehsil Tarabganj, District
Gonda and respondent no. 06 Shri Krishna Kumar son of Chhabile,
resident of Belsar Deha, Tehsil Tarabganj, District Gonda, in compliance
with the order dated 16.05.2025 passed by Hon'ble National Green
Tribunal (NGT), New Delhi and make the service copy available to them

as soon as possible.

The date of hearing in the matter before the Hon'ble National Green
Tribunal (NGT), New Delhi is 24.02.2026.

(Alok Kumar)

Additional District Magistrate, Gonda.
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Ture English Translation of ANNEXURE P/3
Office of Superintendent of Police, Gonda
No. Writ/2026 Date- February 18, 2026
Inspector-in-Charge,

Police Station-Tarabganj, Gonda

Please refer to letter no. 634/JA (Hon'ble NGT)/2026 dated February 2026
by the office of the District Magistrate, Gonda, by which respondent no.-
05, Shri Ishag S/o Nakkhu R/o Belsar Deeha, Tehsil Tarabganj, District
Gonda and respondent no.-06, Shri Krishna Kumar S/o Chhabile R/o
Belsar Deeha, Tehsil Tarabganj, District Gonda, lodged in Lucknow Jail, in
compliance with the order dated 16.05.2025 passed by Hon'ble National
Green Tribunal (NGT), New Delhi, have been requested to serve a copy
of the order on the above mentioned defendants lodged in Lucknow Jail

through special carrier and to provide the service copy as soon as possible.

Therefore, relevant Letter for the above matter is enclosed and sent with
the direction that a sub-inspector from the police station level be
nominated in the above case, who should establish contact with the office
of the District Magistrate, Gonda and serve a copy of the order dated
16.05.2025 passed by the Hon'ble (National Green Tribunal (NGT), New
Delhi) to the above defendants lodged in Lucknow Jail and make the copy
of the service available to the office of the District Magistrate, Gonda as

soon as possible.

Superintendent of Police Gonda.
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